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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL -
BANGALORE BENCH, BANGALORE

DATED THIS THE FOURTH DAY OF JANUARY 1988

Present t Hon'ble Shri Justice K.S. Puttaswamy «es Vice-Chairman
Hon'ble Shri L.H.A. Rego ees Member (A)

CONTEMPT OF COURT APPLICATION No,42/87

8, Rahim

52, Railway Quarters,

Bangalore Cantonment,

Bangalore-560 056 ' ees Petitioner

(Shri M, Madhusudan ... Advocate)
Ve

The General Manager,
Southern Railway,
Park Town, Madras-600 003,

The Chief Engineer/Construction,
Bangalore Division,

18 Millers Road,

Bangalore Cantonment,
Bangalore=-560 056

The Divisional Electrical Engineer,

Construction,

Bangalore Division,

18 Millers Road,

Bangalore Cantonment,

Bangalore-560 056 ‘ «es Lontemners

(Shri K.V. Lakshmanachar ... Advocate)

&n this petition filed under Section 17 of the Administrative
Tribubals Act, 1585 and the Contempt of Court Act 1971 (the Acts) '
the p@fitionar has approached this Tribunal to punish the Contemners B
for nbn—implamentation of the order dated 28,8,1986 made in his

favour in A No,519/86(T).

2. Shri K.V, Lakshmanachar, for Shri M, Srirangaiah, learned counsel

'

for 'the Contemners, file& a Memo stating that the order made by
&gthis Tribunal in favour of the petitioner has been fully complied
and ‘there is nothing more that requires to be done in pursuance

of the said order. 8hri M. Madhusudan, learned counsel for the



petitioner, in our opinion, very rightly does not
correctness of the assertion made by the Contemne

memc °

3. In this view these Contempt of Court proceed

to be dropped. UWe, therefore, drop the Contempt

rs in the

dispute the

ings are liable

of Court procee-

dings, But in the circumstances of the case we direct the partiex

to bear their own costs.
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